CENTRAL ADﬁINISTRATIUE TRIBUNAL \\\
PRINCIPAL BE?S?: NEW DgLHI. .
shri Bhaguan'Kaur | Vs, Unien eof Inéia & Ors,
0A-1286/90
10, 7,90

Present : Shri V;P: Sharma, cesunsel fer the applicant,

This is a case ef family psnsien te a widsu q§ ay
arstuhile efficial ef the state eof Ajmer, Mermally, this
case sh;uld be heard-at Jedhpur Bench but pensisners have
been given the auth-fi;y te fils their caslé in any Bench
and as such this applicatien can bs taken up at the
Principal Bench uwitheut any authprisationg%é&fdf%uwkfkﬂn

The Familj pensien has te be paid by ths Gsvarnmant
of Rajasthan)uhgzﬁns althsugh the ameunt weuld ge debited
tes the Central funds. |

The learnad csunsel fer the applicant said that the

pensisen papers'have already been prepared in the effics ef

~the Superintendent of Pelice, Ajmer but they have nst besn

ferwarded te the Dirsctféh, Pensien Department as advised
in ths Gevernment ef Rajasthan, Finance (Gr.2) Department
Hémorandum Ne, 1(50)FD(Gr.2)/82 datsd 23,5.1988,

Shri Sharma shsued a cepy of tha erder dated 22,5,90

issusd by the S:P. Ajmer autherising a pensiin of Rs,60/~

and D.A, as applicable frem time te time w.e.f. 22.9,77
in favnﬁ:t.f Smt, Bhagwan Kaur but said.that thess papers
sb:giqueen ferwarded te the gpprepriate authsrities,
Shri Sharma prayed that a netice may be issued . te thse

S.P. Ajmer absut this and the matter be dispesed ef at

0020.
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this stage,

Issue netice te the S;P;, District Ajmer and te
rosp,ndant Ne.5 ts ensure that the family psnsien
autherised by the Supefintendent Pelice is paid ta
the widew witheut any further delasy.

A c;py of the erder issued by the S.P., Ajmsr may

bes enclesed uwith a netice te beth respendents Ne,3 and

S, Ths case may be treated as cltsed’a7 guﬁﬁﬁﬁwf%ﬁ} &%é
Lo bty Kpplacat -
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(3.P. SHARMA) (8.C. MATHUR)
MEMBER | VICE CHAIRMAN
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